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[TO BE PUBLISHED IN THE GAZATTE OF INDIA, EXTRAORDINARY, PART 1,

SECTION-3, SUB-SECTION (ii)]

Government of India
Ministry of Corporate Affairs

Notification

SO............ {(E) - In pursuance of clause (39) of section 2 of the Companies Act,
1956 (1 of 1956), the Central Government hereby makes the following further amendment
in the notification of the Government of India in the erstwhile Ministry of Industry
(Department of Company Affairs) number G.S.R. 1060 (E), published in the Gazette of

India, Extraordinary, Part II, Section 3, Sub-section (i) dated 21 December, 1989,
namely:-

In the said notification, after entry

22, the following entry shall be inserted
namely:-

“23. MCX Stock Exchange Limited.”

[F. No.3/2/2012-CL-V]
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(Rentika Kumar)
Joint Secretary to the Government of India

Note: - The principal notification was published in the Gazette of India, Extraordinary,

Part II, Section 3, Sub-section (1) vide number G.S.R. 1060 (E), dated 21* December,
1989 and subsequently amended vide the following notifications:-

L. 8.0.406 (E) dated the 24™ May, 1990:
2. 8.0. 343 (E) dated the 31* May, 1993;
3. 8.0.174 (E) dated the 15" February, 1994 and
4. 8.0.638 (E) dated the 14" July, 1995.
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